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CALLING ATTENTION
TO MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED ARMED ROBBERY IN CANARA
BANK MAHARANI BAGH BRANCH, NEW
DELHI

PROI'. RUP CHAND PAL (Hoogh-
Iy): I call the attention of the Minis-
ter of HOME AFFAIRS to the follow-
ing matter of urgent public impor-
tance and request that he may make
a statement thereon:—

“Reported armed robbery in the
Canara Bank, Maharani Bagh
Branch, New Delhi, on 21st Feb-
ruary, 19827,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Sir, There was a
dacoity in the Branch of Canara Bank
Situated in Maharani Bagh at about
1230 p.m. on Sunday the 21st Feb-
ruary, 1982, This Branch works on
Sunday from 10 a.m. to 12 noon. At
about 12.30 p.m. 4/5 persons carrying
firearms forced their eniry pushing
aside the chowkidar. They ordered
the employees of the bank to collect
in a corner and face the wall, At
pistol point they obtained the keys of
the strong room from where they
collected an amount of Rs. 10,78,880.
They escaped in a sky blue Fiat car
bearing No. DEB 57 which they burnt
in a secluded lane in the nearby

 Kalandj residential colony; and escap-
ed in another car already parked

Ahere.

The Police Control room was in-
formed about this incident at 12.44
P.m, and the first police party reach-
ed the spot by 1249 pm. The SHO
with his staff also reached the bank
followed by the DCP and other
Senior officials including the Com-
missioner and the Additional Com-
Jnissioner, The Lt. Governor also
visited the site a little later.

3536 LS—11.

PHALGUNA 5, 1903 (SAKA) Rep. armed robbery in Canara Bank ctc. 322

(CA)

The Delhi Police alerted the border
posts and the U. P, and Haryana
Police to keep a watch for the car. A
case was registered at P. S. Srinivas-
puri and js being investigated. Police
parties have been sent to different
places to check certain leads.

Vigorous efforts are being made to
apprehend the culprits,

PROF. RUP CHAND PAL: Sir the
bank dacoity that took place on Sun-
day last at Maharani Bagh is a daring
dayvlight dacoity and the method
followed by the armed dacoits reminds
us of the Texas story which has been
written about the dacoities and armed
robberies in certain parts of America
and other places,

Sir, it was a 10-minute operation
and the armed dacoits escaped with
more than Rs. 10 lakhs by slapping
the watchman, the cashier and the
Manager.

12.13 hrs.

[MRr., DEPUTY-SPEAKER IN THE CHAIR]

Sir, it is not the first incident of
this tyue. In the recent past, three
such daring dacoities, if not more,
took place only in South Delhi, the
first one at a nationalised bank, the
Bank of India, Greater Kailash
Branch, and the second at a branch of
the same Canara Bank in South Ex-
tension.

Sir, dacoity is not a new thing in
Delhi. Delhi, of late, has begun to be
described as the capital in the crime
map if India and very often, on many
occassions, we have discussed many
things about the law and order situ-

-ation in Delhi itself, But the new

thing here is that the operation was
meticulously planned and a “cover”
car was used and the other car was
burnt in such g manner that it is a
pointer to new thing that are coming
up in respect of dacoities. A routine
answer and stock reply has been
given by the hon. Minister., If the
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Minister ultimately says that the
bank dacoity is an international phe-
nomenon there g nothing to be
amazeq with, Because when the in-
flation was discussed, it was said it
was an international phenomenon.
If you want to discuss corruption, it
is said that it is gp international
phenomenon, If you now try to dis-
cuss the Maharanj Bagh Bank
Dacoity, it may be said so, I do not
know,

MR. DEPUTY SPEAKER: It is an
all-India phenomenon.

SHRI G. M. BANATWALLA:
(Ponnani): There is a foreign hand
in looting the banks now!

PROF. RUPCHAND PAL: Yes, You
must try to find out.

MR. DEPUTY SPEAKER: Prof.
Rupchand Pal, it is inculding West
Bengal.

PROF, RUPCHAND PAL: No sir.
If you see thte statistics, the amount

recovered by the police is really
praise-worthy:.

This is amazing that only ore wa-
tchman or only one secuwity guard
was there with a gsimple wooden pole
to protect the bank and to look after
its security, Sir, in view of the state-
ment made by the hon. Minister, may
I know from the hon. Minister whe-
ther it ig a fact that the banks have
not adhered to the security measures
suggested by Delhi Police itself? Is
it not a fact that a circular was issu-
€d by Delhi Police in November last
following a bank robbery in South
Delhi and the banks were asked to
apooint plain-clothed policemen who
had sophisticated arms and banks
were also asked to fix giri] doors and
instal]l alarm system? How js it that
even after that circular, the authori-
ties did not adhere to that? Or is it a
fact that the bank authorities approa-
ched the police repeatedly to sane-
tion arms licences to the watchmen
to implement certain recommenda-
tions of the authorities regarding
alarm system and direct line between
police and others?
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Is it not a fact in view of just what
senior
manager of the said bank that was
looted on Sunday wrote a letter to
the Central authorities several months
ago that a licence for gun for the
security guard be .given? And the
details were sought in this connec-
tion and were provided by the bank
authorities. But still no gun licence
was provided to the security guard.

In the story, we find many things-
that the car was used with such and
such number plate in  which they
came and it was of such and such
colour and actually the number plate
used was DEB 57. All these things
have come out in the newspaper.
How far is this true, I do not know.
But still when the checkposts were
alerted, a peculiar thing happened.
Though the checkposts were alerted’
regarding the number DEB 57, even
when the police knew that this was
a fake number and this could not be
the number by which the dacoits:
could escape or pass intp any other
country-side or neighbouring State.
Was there any mis-coordination? Was
it intentional, deliberate or it was a
lapse? If it was a lapse, the respon-
sibility will have {0 be fixed and what
has been done in this respect by the:
Government?

In this connection, I would like tor
know from the hon. Minister whether
the Confederation of Bank Officers’
organisations have come out with
certain suggestions to check or pre-
vent bank dacoities. Firstly, there is
a suggestion that there should be
liberal sanctions of arms licences to
Bank Officers. Secondly, the photo-
graphs of known anti-social persons:
or those involved in bank dacoities in
the past, but now on bail or freed by
the court later on should be provid-
ed to the Bank authorties. Thirdly,
threre should be a direct link betweemn
the Bank and the local police as also
the mobile police patrol during bank-
ing hours. If such suggestions have
been given, I want to know what steps:

the Government have taken in this
regard.
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There are already certain safety
measureg suggested by the R.B.L
which are to be taken by the Bank
authorities when the Bank money is
being carried from one branch to
another. Again, when a new branch
is being opened, there are certain
things to be enquireq into and certain
aspects to be taken into account.
Arms licences should always be pro-
vided and security guards should al-
ways be armed. We are always feel-
ing proud that we have came up in
science and technology, Can the
Government not provide an alarm
system in the Banks so that as and
when there is any chance of looting
or dacojty taking place in the Bank,
an alarm system may be used? Also,
there should be a time schedule for
the opening and closing of the strong
room and there should also be a pro-
vision for automatic electric doors.

These are the suggestions that have
come up. I do not know whether
the Government has considered all
these suggestions, Why I am asking
all these things, as to whether any-
thing has been done in respect of
these suggestions, is  because the
people have started thinking  that
there i3 g pattern in all those dacoi-
ties, As it has come out in the news-
papers, if we analyse onlv these three
Banks dacoities which have taken
place in a few months in South Delhi
itself, we can find a pattern and this
pattern is coming up, So much money
is being spent by the Home Ministry
to safeguard the interests of the
people. But we find that one after
another bank dacoity it taking place
and nothing has come out, I want to
know from the hon. Minister what has
happened to the first Bank dacoity?
Has anyone been arrested? What about
the second bank dacoity in which
Rs, 6.5 lakhs were involved, in the
Canara Bank, South Extension
Has anyone been garrested?

In view of all these bank dacoities
taking place in alarming proportion
particularly in Delhi, may I know
what positive steps the Government

(CA)

propose to take immediately? In
this context. I would like to know
from the hon. Minister how many
dacoities have taken plage during the
period 1980-81 ang 1981-82 (upto
this period) in Delhj itself, how many
persons have been arrested, what is
the amount of money involved and
haw much has been recovered by the
police?

SHRI P VENKATASUBBAIAH:
Mr., D:puty-Sneaker, Sir, I wil] start
by saying that the hon, Member has
asked wh=ther this is also due to in-
ternational phenomena.

It may be All-India phenomenon
that according to statistics, West Ben-
gal tops the list in the matter of
bank dacoities. But I do not want
to go into those details now.

MR. DEPUTY SPEAKER: You say
that even if it takes place in West
Bengal, it i bai. There is no harm
in making that statement.

SHRI P, VENKATASUBBAIAH:
Wherever it takes place, including in
West Bengal, it is bad. That is what
I have said.

(Interruptions)

PROF. RUP CHAND PAL: Now
we are discussing about the incident
that took place in Delhi itself.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): West
Bengal is a nightmare to them. They
cannot forget West Bengal

SHRI P. VENKATASUBBAIAH:
But, it js not a nightmare for da-
coits,

Another point which is raised is
about the licence that has been sought
for and that there has been a delay.

No such licence has been asked for
.and there is no question of delay in
granting the licence,

The Federation made certain sug-
gestions and the Hon., Member has
enumerated some of the suggestions
that were made, They have been re-
ceived recently and these are under
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the active consideration and exami-
nation by the Banking Division of
the Ministry of Finance. The next
question was why only a particu-
Jar Number has been indicated to
the check-posts?

I have give in my statement the
chronology of events that have taken
place with regard to this bank rob-
bery in Maharani Bagh,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Is it a robbery or a
dacoity?

SHRI P. VENKATASUBBAIAH:
It is a robbery or dacoity, whatever
it may be, It may be a dacoity,

MR. DEPUTY SPEAKER: Can
you distinguish the difference in
meaning between ‘robbery’ and ‘da-
coity’?

SHRI ATAL BIHARI VAJPAYEE:
I can, if you allow me to do so.

MR. DEPUTY SPEAKER: We will
have a separate discussion on this.

SHRI P, VENKATASUBBAIAH:
According to the details of the case
which T have given just now, the in-
cident is reported to have taken place
between 12.30 hrs. and 12.38 hrs. In-
timation was  given to the Control
Room at 12.44 hrs, Police arrived at
1249 hrs, The next question was
why only that particular Number was
given when the Police made an en-
quiry there on the spot.

They said that the peodle came in
a particular car and they committed
the crime and ran away. So, imme-
diately Police had taken action to
alert the Police at the border and
Check-post alsg in various Control
Rooms that such and such a car has
committed a dacoity. People know
that car. Only after some time
whep, the alert wag made from one
Control Room, we got information
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that in a particular lane, a car bear-
ing the same number was burning.
So these people and the Policemen
went there and they made an enqui-
ry. By the time the enquiry was
made and the local people were in-
terrogated, only then, they came
to know that there was g car waiting
at the site. This particular car bear-
ing that particular Number has been
burnt and so it is not a question of
complacency on the part of the Police
because they never knew They came
after some time and found that this
car had been abandoned in a lane
and it was burnt and the dacoits had
gone away in a particular car,

PROF, RUP CHAND PAL.: What
is the distance between the bank
and the place where that car was
left?

SHRI P. VENKATASUBBAIAH:
I am not able to tell you at this
time. It took them another 15 to 20
minutes; by the time they got the
information that a car bearing that
particular number was burning, they
went there; immediately they -reach-
ed that place; that must have taken
them five to ten minutes; and then
the interrogation. I understand it is
cne kilometre from the bank. They
made all these enquiries and then it
was made known to them through
cross-examination people that they
had gone ip a different car, It was not
a deliberate thing on the part of the
police to mention only that particular
car. When information came to
them, the first thing they did was,
they alerted all the control rooms
and also check-posts and they speci-
fically mentioned that car because
the people on the spot said that in
that particular car bearing that num-
ber  those peodle had sped away.
There wag no complacency, nor was
there any deliberate act, on the part
of the police in this case.

Another problem he has mentioned
is about certain steps that are to be

ta_ken, We had a sort of discussion
with the bank  authorities and the
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Banking Division about the  safe-
guards to be taken the precautionary
measures that have to be undertaken
to see that such thing do not recur.
The hon. Member js correct when he
has said that the Deputy Commis-
sioner of Police has addressed a let-
ter to the banking authorities. Vari-
ous points came to be discussed in
that. There are at present 35,000
branches of commercial banks in the
country and posting of armed guards
in each of them would mean emp-
loyment of 1,40,000 on the basis of
four guards per branch; the expen-
diture will come to something like
Rs. 140 crores per annum. This is
the financial constraint that was dis-
cussed in that meeting, That is why
the suggestion was made that banks
may have a selective approach of
posting of armed guards in sensitive
and vulnerable points, especially
where there are significant cash hold-
ings. Apart from the financially
prohibitive  aspect of the matter,
posting of armed guards also does
not ensure the safety of lives of the
employees or cuslomers, The experi-
ence of the banks has been that,
wherever there was resistance, there
have been injuries to or even deaths
of bank employees or armed guards
themselves or customers, Qut of the
five cases where thefts have taken
place, three were in branches where
armed guards were present. This is
alsp one hazard which has been dis-
cussed in that meeting.

This particular bank the Canara
Bank, has discussed this matter and
they have come tgo a decision that, at

least in their branches which are
in the north, these armed guards
have to be provided. That was the

recent decision made by the Canara
Bank management. In vulnerable
branches, specially those having lot
of cash balances, it was decided that
armed guards should be provided.
The other decisions taken include in-
stalling of electronic alarm system
which the hon. Member has poirted
out and branches observing holidays
on the same day when markets are

(CA)

closed—on a day other than Sunday.

These are some of the decisions that
have been taken in order to see that

such dacoities "do not take place,

About the Canara Bank alsp I have
mentioned as to what decisonis they
have taken in the matter.

As regards the other points which
the hon. Member raised, namely,
about the dacoities that took place in
South Delhi-especially he mentioned
about three dacoities that took place
in Delhi—I am told, last year there
was g dacoity that took place and in
the previous year, two dacoities' took
place—as pointed out, we are making
vigorous efforts,

Regarding the dacoities that have
taken place in September 1981, the
police are taking all the necessary
steps. There are reasonable chances
of finding out or identifying the
culprits and bringing them to book.
All these efforis are being made in

this connection.

MR. DEPUTY-SPEAKER: He
wanted to know as to how many of

them have been arrested.

SHRI P. VENKATASUBBAIAH:
Investigation is going on. So, at this
juncture it is not in public interest
nor is it in the interest of successful
investication of the ccse to supply
all the details since the culprits may

have a chance to escape on the way.

I have already said about the
dacoities that took place last
I said that vigorous in vestigation is
going on, We are taking al] possible

steps in this regard.

year

Asg regards safety measures, we are
in constant touch with the banking
authorities to see that such vulner-
able places are properly guarded. We
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gfee Ffavae #1 a@q ]| § I

wer A sed @ w1 g

FHET F1 79 a4 g ;A

sgaEaT FAT AR AT |

[Shr1 P. Venkatasubbaiah]

have taken all possible steps in this
connection. There is, therefore, no
complacency or any sort of indiffer-
ence on the part of the Government.

MR. DEPUTY-SPEAKER: There is
no other way of replying.

W wie| FAR Agar (T -
q7) : HA wEwAr g f@ HE weEm

foeer AT #1 FEA™T 9T "I
¥ f E oafm AR W § FHE.
7z 7E Fg1 & 5 ag Ao are qﬁwmq}liﬁ'ﬂqﬁ?'ﬁw
fearfgar 219 & F1e0r wIAT A Hma’ruﬁﬁﬁmm#qm:@
- AT g\ EEar gured &1 -

SHRI P. VENKATASUBBAIAH:

1 did not say that, Perhaps I was not - L
able to express myself. AT & A9 FAS g AT

A ﬁaﬁﬁ#ﬁf‘aﬁﬁvﬁ%a
TdY wZam SEw & w g fae '
TS & AT JOfadt a1 qis-
TS & A H G AT 2 EH HEAT
F1 dfew, 7T g fF 98 =
feeg &1 39 3@ @ B AR
¥EX GAT, 5 THA HEA IT@N A

PROF. AJIT KUMAR MEHTA
(Samastipur): I express my happiness
that you did not express that.

of qEr St T Fm fF A
g mEffT g 8% =HfAEr & Ao
¥ 73 & %At g afF Fe

UFE W AT ARAT g1 &€ Fme
¥ THfAEi A 1403 weaAm gE 2
WX IO A 1346, faww #H
TEA F 2793 WX THAAT T
1578 | 39T 2w H =Hfagr #Y
6575 WIT TEA AT 7496 | HII-

TR AR &1 gFAFC Hax
99, ARG F1 AGGET HIL @A
§ gHFT 10 1@ o AFT ATGL A
TR AT H a5 T | AT e
44 & d13 IT ATST FT HWRT T
A A T AE F 9w o §

= W 3208 EAN AT HIATO

TAAAT § F1E AWK EOgnm AfR
v ) faelt &1 & mw F1 21

A9 T AU ¥ T #gaigdl

famey, 1981 #1 WwEAE I gOw@ FT qAT AT FEHA | FAT HT FA G
fog &t gz g€ v dm fam f§F 3o & faat =FH AN wzA©
TZa F=1 @4 g § o = BT £ S "W ¥ fFmer #moAm
AT A WG @, ITA A qqT T qE g, e gaoty faEs
Fd o HmE FH O AR FH A AT FFA gU E ! W
I9% WSRE A 91 IHIT AT gedr HHE THea! FL al AW gom &
gE WX qEUE W gz gE | Taa A TAREWA A% A1 8, IV
#AR 9T fa T 7gAr W oA " qfvomd wEF g9 SaT | wew g,
WY @@ 9T e A1) g A9 am gffm #wIT g wiawrr G agt
FA A AER & ATH F AF {1 9g9 U W fRE =t F
9 P 2| T Al aER ¥ g wear g€ gt ar gfm A
gl emfufer Twedy £ fF om T/ FE FX I9 AfF F; O
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F AT ao 39 fo7 a= 91, wmag
HTAATT 9T | WX HIAAT F F97
¥ o FAMAT 2 fF g F=ver FreEr

T AfER ITHFT AT OFTIUT Y
gHFAT 27 AT T W fREY g T
FZ g=Ad zrm, &% fAEr s gy
qFAT 2, T T HWORT FATH AT

TF FA 45 T TA 45

T2 WAl s g f&

AHA JAAE T A AqF 7
faaee & ot =T gf, 39 & aw

T R qfvmd wmioF owr A

frm #t =57 5 AR wmEmw F
99 ¥ FIr 4% 2, AT 48 AF A
TATHF IOAL AT AT H Ay
F AT

IF H 57 ufm @y qegedr
faoa &1 F¥10 FITE FOAA A0 2,
qIT FE FAT 2, AT IAF qETTH
FAT ITA F¥A AT 73 F 7

=T g\ AT TW e ¥ oag
g f& ad & wzr w7 feeeh K gy
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g1 IFT °Y, q FATT &% H1 AW
ek 39 fea WY @t @@ awi
a1 ! qg@ gE aF =Rfam &1 gemHAi
FT I@T Y, WIT W T F HIAIG
o feeslt & 9ger Wl & 99T g,
ar ey fafa & w9 5 =@ fa+
e a9, S5 fAgaar aar
qr ?
(™)

MR. DEPUTY SPEAKER: There are
three more Members, Prof, Mehta.

Please give them some time also; you
should not exhaust everything.

PROF. AJIT KUMAR MEHTA: I
have got only these questions, Sir, 1
have concluded.

SHRI P. VENKATASUBBAIAH: I
will confine myself only to the points
which have been raised in regard to
thig incident of dacoity which has
taken place, which is the subject under
discussion now. He referred to crimes
and other things in other parts of the
country and 10 on, Sir, these are va-
rious details, If an appropriate ques-
tion is put, then, it will be answered.
I do not want to waste the time of the
House now to go into these details.
I will confine myself only to the sub-
ject under discussion. The hon. Mem-
ber saiq that i some western count-
ries certain security measures have
been devised and he asked us whether
we are going to introduce such things
here in our country, Well, Sir, I have
already stated in my statement ear-
lier that we are having discussions
with the Banking Division and with
the Banks regarding the introduction
of the Electronic system, about the
Walkie-talkie and s0 on. We are going
into the details as to what effective
steps can be taken. These matters
are under active examination of the
Government, I consultation with the
Banking Division, as well ag with the
Banks concerned in the country.
I agree with the hon. Minister,
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MR. DEPUTY SPEAKER: Hon,
Member. .

SHRI P. VENKATASUBBAIAH:
Hon. Member,—I am sorry.

SHRI SATYASADHAN CHAKRA-
BORTY: There is no Minister here.
It is only your privilege.

SHRI P, VENKATASUBBAIAH: A
slip of tongue alsp may make him a
Minister sometimes! Who knows?

SHRI SATYASADHAN CHAKRA-
BORTY: I am happy he has told on
the future, that in future, a Minister
can pe there from this side; let them
also join us here,

MR. DEPUTY SPEAKER: Sometime
back I saw in the papers that he
would become Chief Minister: there-
fore he is addressing him as Minister.

SHRI P. VENKATASUBBAIAH:
Sir, if I come to that side, I will be
in very good company of Mr. Satya-
sadhan Chakraborty, because, at no
point of time is there any hope of his
coming on this side. I wil] find it a
good company there.

He referreq alsp to the State Bank
which is a major Bank in this country.
It is alsp under active consideration as
to what steps are required to be taken
to provide them with the latest gad-
gets and electronic equipments,
Then, financial constraints are also
there. All these things are being dis-
cussed threadbare.

About keeping the Cash, already
detailed instructions have been given
to the various branches of the banks
as to how money has to be kept. There
are security measures, There is a gafe
provided ang the cash has tg be put
in a very safe place. There is no lapse
on this account,

The chowkidar ig a bank employee.
As I have said  these dacoities have
taken place in South MDelhi, The
Canara Bank management has already
said that in such cases, especially in
Northern India and Delhi, they are
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having a proposal to arm the santry
or the chowkidar in these vulnerable
places. And I hope 5 decision will be
taken soon on the lines suggested by
some hon, Members.

SHRI SATYAGOPAL MISRA (Tam-
luk) . Sir, within a very short spel] of
time, three bank robberies haye taken
place in South Delhi alone and none
of the culpritg involved in these inci-
dents have been arrested so far. This
ig the picture and position of the capi-
tal of our country. This causes a great
anxiety among the people, The hon,
Minister was 1speaking about West
Bengal. Let me explain some facts to
the House. During the year 1979, the
police in West Bengal was able to re-
cover Rs. 22.51 lakhs which were looted
by the dacoits in that year and 25
persons were arrested. I can also give
the figures of 1980 and 1981.

The idea that giving guns or rifles
to the watchmen on duty in the banks
will save the banks from such dacoities
is not true. Our experience in West
Bengal is that in some banks, the
rifles given to the Chowkidars were
also snatched by the dacoits, Of course»
after the incidents took place the
West Benga] Police were able to re-
cover those guns and rifles, -

I would not like tp go into further
details. I would only ask some specific
questions and would expect specific
answerg to them.

How many incidents of bank dacoity
, have taken place in Delhi since 1st
"January, 1980 and how many culprits
have been arrested sp far? What is
the tota] amount which has *een loot-
ed by the dacoits from the Lanks of
Delhi since 1st January, 1980 and how
much of that amount has heen reco-
vered so far? What are the preven-
tive measures that the Administration
has taken from time to time for the
security of the banks and with what

effect?

(CA)

SHRI P. VENKATASUBBAIAH:
The hon. Member has mentioned about
West Bengal. I only in a passing refer-.
ence said that West Bengal also is not.
free from thjs. As a matter of fact,
it is not only free but perhaps
heads the list. That is what I have
said. According to the information
we have received, in West Benga] there
were 11 incidents of bank dacoity out
of 24 in the whole country in 1380; and
there were 16 such incidents in 1981 in
West Bengal out of 40 in the country.
Thus, West Bengal accounts for 40 per
cent of the total bank dacoity cases in
the country in 1980 and 1981. During
the current year upto 21-2-1982, there
have been 11 incidents of bank roblery
and dacoity in the country, and six of
them have occurred in West Bengal.

PROF. RUP CHAND PAL: Jave you
any knowledge about the fart that
some of the arrested persons belong-
ed** (Interruptions).

MR. DEPUTY-SPEAKER: I do not
allow this question.

PROF. RUP CHAND PAL: All 1:ght.
Sir.

SHRI P. VENKATASUBBAIAM: This
is an jnsinuation. Whenever there is
a dacoity, should I say that it is being
done by.**

MR. DEPUTY-SPEAKER: He has al-
ready withdrawn it; it is not proper.

SHRI P. VENKATASUBBAIAH: I
have already mentioned about the bank
dacoities that have taken place in
Delhi. During 1980, there was no bank
dacoity or robbery. In 1981 there were
2 ang in 1982, it is one, There are the
statisties that I wanted to give.

SHRI SATYAGOPAL MISRA: How
many of them have been arresied?

SHRI P. VENKATASUBBAIAH: The
hon. Member also wanted to know,
whose car was involved in this dacoity
etc. I would like to state on the floor

**Expunged as ofdered by the Chair,
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of the House that investigations in this
case as also in the previous dacoity
cases are going on. There are some
inter-State dacoits that are operating.
These people are not only confined to
Delhi.

We cannot expzct tha! only resi-
dents of Delhi would do the dacoity
in Delhi. It is not like that, They
are not controlled by any Citizenship
Act or any residential Act. These are
inter-state dacoits, that are operating.
It takes some time to investigate and
T do no want to spell out all those
details? It may vitiate the investiga-
tions and the culprits may not be
brought to book.

PROF, N. G. RANGA (Guntur): It
would help the dacoits.

W W w@Ew W ()
IAETA WG, HATT dF  H Al
WIAT g | AT WEa g fF R AT
JoAATISOT qa HqEr sfmEr e
T F g R omam @R AT
ﬁﬁﬂ%maﬁé‘wﬁﬁgél
fergem s an s 7 TR T mqrq

T & | I &1 WeETEr mud
UMY AT AT §FAT 2|

M ag T #ET WEa fE
@ § feaa sdfrar g2, sve w3
g feaar g2 or fagm # feaer g2
T/ G Y S\ar @ s g9y
® IAA BT WTET AT AAC F AT

(CA)

st SATET qWVr A ATd 7 FU-
gamat fr fred & 40 &% v A
T 599 & 16 WTETO G52 ST & 41 |
M AT ¥ T qAT Aqal g &
40 TR &F TAAS Fme ¥ g€ §

MR. DEPUTY-SPEAKER: We are
not discussing about Bengal, Calcutta,
but about Delhi.

u‘tmﬁww:ﬂm

#rqmcrﬁﬁﬂm ag&wa‘rrrfvr
aﬂmmmmaﬁmél

MR. DEPUTY-SPEAKER: Come to
the subjec* proper.

SHRI SATYASADHAN CHAKRA-
BORTY: Do you know how many
were apprehended by the police? How
many of them were arrested? Do you
know that? Do you know the figures?

s (W ETEEY AW O A TG
FgAT wEAT g fF R4 THRAT A
g A® @@ aw F fa0r W fFw ow
F A gy, 98 A I F fAw 0w
@S 9EAT § WIT HTH F A
T § AT AT 1 IER F
qEET et #1 gg 9v nfgeas
SCN S L LA

mq@rﬁzlzamwﬁw\
aai:ﬁﬁ'ﬁmﬁxa 12 T
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44 fraz oz =7 gfa agsr |
A Y TEW GFE § 98 9gT Aga
@ § | afe gfrm & wfeaw awdar
F g Fw faar @ar # gfew
F offes @@ 1§ gEATT g

- -

FAT AF F A I A TRT K

¥ HAEH ATAN F HEAT HAl
St F wEmE Fear Jear g F o
M FT AGEA  FFMET W wIaA
g AT FFT AT UTETHAT HT PR

(CA)

wT Rt g ! oafz g, A 3 www AW
g g7

13-00 hrs.

SHRI P, VENKATASUBBAIAH:
Because of the historic steps which
have been taken by our Prime Minis-
ter, the branche; have spread far and
wide in the country. As I have stated
in my statement already,—there are
35,000 branches of commercia] banks in
the country in the far-flung areas. I
have told the House, through you, Sir,
about the security measures 1o !¢
taken, what the financial constraints
are, and how many people are to be
employed. Suppose they are armed,
what will be the repercussions—is it
going to help in stopping the dacoits,
or will it have an adverse eilect, or
result in rifles being snatched awdy,
as mentioned by our hon. friend. These
are the matters which have to b2 look-
ed into very carefully, i.e. in far-flung
areas, what steps are going to Je taken.

We are discussing this mat'er with
the managements of various banks, A
suggestion was made to identify cer-
tain vulnerable places where there is
a possibility of dacoities taking place,
Steps are also being taken in this re-
gard.

They said that in West Bengal, 40
per cent of the dacoities have tuken
place. Naturally, Mr. Ram Swaroop
Ram asked that when 40 per cent of
the dacoities have taken place in West
Bengal alone, whether that does not
reflect on the administration, whereas
less dacoities have been there in «ther
places—in Delhi, 2 or 3. That is a
matter on which the State Government
wil] take al} necessary steps top %see
that thsee things are properly main-
tained.

About dacoities which have taken
place in other places we have to get
the necessary informafion from them.
Whatever information {s aveilable,
has been given to the House. About
action taken, and what is the result of
the investigation he asked me a ques-
tion—whether a comprehensive report
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will be placed on the Table of the
House. At this point of time, I will not
be able to give any answer. If any
specific question is put in this connec-
tion, we will consider it. -

SHRI G. M. BANATWALLA (Pon-
nani): It is a matter of common know-
ledge that there is a spurt ‘n crimes,
This may not be accepted by Govern-
ment, who may come forward with all
kinds of statistics. That apart, tae fact
remains that law and order is deterio-

rating.

With respect to this particular bank,
we have this very routine reply that is
being given by Government. It just
narrates the incident, and says thatl
action is being taken. This shows the
indifferent attitude the Government
has taken, at which I must express my
serious disappointment,

I have been very keenly listening to
the reply given by the hon. IMinister.
That reply is also most disappointing.
We have been told that police is ask-
ing the banks to make security arrange-
ments. There are financia] constrajnts:
and, therefore, there is helplessness.
Banks will require so many thousands
of armed guards involving an expcn-
diture of so many crores So, theve is
helplessness,

Another point made is that it con-
cerns the State Governments. So, let
the State Governments look aller this
thing. It is a very disappointing way
of tackling the whole gituation.

This particular instance deserves se-
rious consideration. There are three
important aspects which I would like
to place before the Governinent and
the House, In the first place, this ins-
tance of bank dacoity is a glaring ins-
tance of the lapse of all security ar-
rangements by the Police. When I say
so, and make thjs specific charge
against the Government—to be rebut-
ted if they can do so—I must draw
your attention to certain .important
points with respect to the background
to this charge. It has been already
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pointed out that this particular bank
dacoity is not the first of its kind. In
the recent past, we have had two more.
We found two more day-light robberies.

The Canara Bank Branch in South
Extension was looted of Rs. 6.35 lakhs.
The second instance n the recent pzst
was of the Greater Kailash Branch
of the Bank of India where Rs. 1.75
lakhs were looted. Now, thig is the
thirq major bank dacoity in South
Delhi. There is also the similarity
of modus operandi. As has been
pointed out by one hon me:mber, the
dacoity is taking place at banks which
conduct business when other estab-
lishments in the area are closed, Then
another similarity in the modug op-
erandi in all the three cases was that
the dacoits entered the banks a litlle
laler after the banks had closed their
money tramsactions for the -day.
Here we have {wo particular points.
This is not the first instance of the
bank dacoity in the recent past; and
secondly, there is the similarity of
modus operandi,

We have a tall claim made by this
Government with respect to the secu-
rity arrangements that{ have been
made., We had been told and are be-
ing told many times repecatedly that
there is round-the-clock patrolling.
Thig particular assurance hag been
given to us many times. We had been
told of this so-called round-the-clock
patrolling many times. I do not kinow
whether that patrolling was in snor-
ing slumber when this dacoily was be-
ing commitied? When the second ma-
jor bank dacoity took place, we were
assured that there woulg be pclice pi-
ckets especiallyv near the hanks operat-
ed during holidays or after office
hours, Was there or was there not
an implementation of this assurance
that had been given to the people. of
Delhi? After the second bank dacoity,
wag there police picket here?
Yes, perhaps, theré was a lone const-
able standing somewhere in the cor-
ner; and that constable also perhaps
moved away from the scene immedi-
ately before the money transaction had
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come to a close, that is, immediately
before the time for the modus operan-
di had come about.

We have been told that police pat-
rolling has been intensified; we were
also told that there are 12 motor-cycles
fitted with wireless sets which have
been mobilised to patrol different
areas. Where gre those motor-cycles?
What has happened tp them? We
were also told that four vans are ever
ready to follow robbers. These are
all assurances given only some time
past.  If you so wish, I wll give the
dates also when these assurances had
heen given to the people of Delhi. But
I do not know what happened to this
patrolling, the police pickets these
vans and so on?

Therefore, from this it js clear that
there had been a serious lapse on the
part of the police with regard to
security. The whole operation took
place in the bank within 10 minutes,
Then the dacoits drove away on the
wrong side of the Ring Road. There
wag no patrolling, no check, ncthing.
Then they had time and Jeasure en-
ough to set one of their carg ablaze.
All this had happened. Where was
the so-called patrolling? The car of
the dacoits sped away on the wrong
side of the Ring Road, But there was
nobodyv 1p challenge especially in the
background of the increas'ng number
of crimes and this being not the first
incident of major bank dacoity.
Therefore, in order to help the Gov-
ernment to maintain law and order I
would like to know whether any se-
rious inquiry has been made into the
lapses by the Police themselves if not
whether such an inquiry wculd be
made and the police officials respon-
sible for lapses of security arrange-
ments would be taken to task?

The socond aspect of the whole
thing is the lapses and laxity in the
detection of erimes, which has been
clearly borne out by some other hon.
Members also. Even in the case of
the first two dacoitieg which took

place some time ago, though vigorous
investigalions are being made, those

(C4)

vigorous investigations are not lead-
ing to any results.

PROF. MADHU DANDAVATE
(Rajapur): He is using physical force
to ask the question.

SHRI G, M, BANATWALLA: The
so called vigorous investigation has
produced ng effect.

The same day when this Bank was
looted i.e. on 21st February anolher
petrol pump was looted by rcbhers.
And that looting of the petrol pump
was also not the first incident. But
just four or five days prior to that,
three petrol pumps had been
looted. And what did the Government
do? The Government just tolg the
petrol pump gwners to keep their, own
security arrangements. This is the in-
different attitude that hag been taken.
Therefore, the second aspect i3: what
is being done to see that the so called
vigorous investigation does not merely
remain vigorous but also becomes
effective? With all the vehemence at
my command,

MR. DEPUTY-SPEAKER: Every
word that is used by wvou is vehe-
ment.

SHRI G. M. BANATWALLA:
I would like to say that the present
tendency is to  hide facts with res-
pect to crimes, Here I may say
that false statistics about crimes start-
ing from the police station and ulti-
mately ending up with this Govern-
ment are being given in Parliament
and outside. Here you will agree
with me when 71 say that if we try
to hide the extent of the disease, no
doctor on earth will be able to pres-
cribe any remedy, not to talk about
cure of the same. Therefore, I want
to ask:. what attempt is being made
in order {o see that the statistics with
respect to crime are being made to re-
flect the actual position? For ex-
ample, I referred to the petrol pump
dacoity on the same day, i.e 21st Feb.
ruary. You will be surprised and
angry alsp Mr, Deputy-Speaker to
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know that on the same day, the crime
bulletin that wag issued by the Delhi
Police referred to no such incident
having taken place, This is an at-
tempt to hide the extent of the crime.
And it is when we try to hide the dis-
ease that no remedy can be prescrib~
ed for that particular purpose. What
attempt is being made in order to see
that this particular tendency is curb-
ed and our statistics reveal the actual
health of the nation? I hope that due
attention and serious attention will be
paid tp all these three aspects, name-
ly, the lapses in security arrangements
on the part of the Police, lapses and
laxity as far as the investigation is
concerned and temoval of the terden-
cy to hide statisticy with respect to
crimes. It is only then that we will
be able to make any progress with
respect to improving the law and or-
der situation.

SHRI P. VENKATASUBBAIAH:
I will confine myself to the subject
matter under discussion, because he
has very vociferously, very effective-
ly and very vigorously referred to
the various omissions and commissi-
ons on the part of the Government.
There will be a proper time for me to
deal with those things more force-
fully than he has done today and the
Government is prepared to come out
with all the replies that he requires.

He referred to complacency or in-
difference on the part of the puolice.
So far as this incident is cencerned,
I want to make it very clear that
there was neither complacency, nor
negligence, nor connivance. I can
just narrate the events so that the
hon. Member mayv know what actually
happened.

SHRI G. M. BANATWALLA:
May I point out...
SHRT P. VENKATASUBBAIAH:

He is an hon, and respected Member.
Do you think that 1 will not reply to
the points raised by him?
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SHRI G. M, BANATWALLA:
But that respected Member is nct al-
lowed to go to Sholapur and Pune.

SHRI P. VENKATASUBBAIAH:
Respectable Members must stay in
their own respectve places.

AN HON. MEMBER: Why should
he go to Pune?

MR. DEPUTY-SPEAKER: Please
do not bring in extraneous matters.

SHRI P. VENKATASUBBAIAMN:
I will again reiterate that the police
were alert and took immediate action.
This Bank is located in the ground
floor of the double storey residential
house in Maharani Bagh. The owner
lives in the first floor. The build-
ing is in a lower level than the road.
There are two telephones in the bank.
One telephone was put out of order by
the dacoits. The other was working.
There is a telephone in the owner’s
house, but it was not in order. The
landlord’s son had to go all the way
to telephone to the Conirol Room.
The incident ‘s reported to have tak-
en place between 12.30 and 12.38 hrs.
So, the whole thing took place in 8
minutes.

AN HON. MEMBER: They are com-
petent people.

SHRI P. VENKATASUBBAIAH:
The intimation was received by the
Control Room at 12.44 pm., The
police arrived at the scene at 12.49

p.m., within 5 minutes. (Interruptions)

The first duty of the police 's to
see that the premises js cordoned off
so that the evidence that is available
is not tampered with. They have
also to give protection to the Bank
and its employees. Then they have
to make enquiries. They were told
after some time, after 10—15 minutes,
that thev have gone out in a car be-
ar'ng a particular number. Immedi-
ately, the news was flasked fo all the
places to spot out this particular
car. One Contro] Room gave the in-
formatien—that that the particular car
is found one km away from the Bank.
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found one km away from the Bauk,
but it ig burning. So, the police went
there and again made eanquiries. If
a car is burning, they have to find
out what has happened to the occu-
pants of the car. After some inves-
t.gation, one  gentlemuan came for-
ward and said “there was aucther car
waiting on the spot, when this car
was burning, they got into the other
car and sped away”. By the time
ihe police received this information,
that car would have gone beyond their
reach because they were travelling
in a car ang not in g bullock cart or
on foot. So, by the t‘me the police
came to know that they have aban-
,doned the car and sped away in ano-
ther car there was a gap of one hour.
Still, within the time available the
police did their best. I may tell you
that 1 have mentioned last year’s
case also. The investigat'on is on,
the investigation is in progress. So,
it is not in public interest or in the
interest of apprehending the cul-
prits that the deta’ls are placed be-
fore the House. 1t is for a thorough,
efficient investigation so that the cul-
prits may not take any clue and g2
beyond the arms of law or justice.
So, for that purpose we said that no
efforts are spared in getting the matter
completely investigated,

(Interruptions)

So far as the investigat'on goes,
there does not seem to be any lag.
I am speaking about police. About
the other part of the investigation it
is yet to be worked out and investi-
' .gations have to be made, then only
we can say whether there is collu-
sion, connivance or complacency, in-
difference or whatever it is. It is not
proper at this stage to reveal all those
things. Investigation is proceeding
on. I may assure hon. Mr. Banat-
walla about this. He has taken ex-
ception to “vigorous” steps. If T say
“strong” steps, then? [ have to find
an appropriate word to say about the
intens'ty and sincereity cof the Gov-
ernment, It I used only the word
“step”. he would have asked ‘Why
not vigorous? Why not strong?
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So, in order to guard myself from Mr.
Banatwalla, I said that vigorous sleps
are being taken, investigalion is on
and we will spare no eflorts to see
that the culprits are booked.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): What about
banning his v:sit to Pune?

MR. DEPUTY-SPEAKLR: ©Please
don't disturb. FEe is not yeilding.

SHRI P. VENKATASUBBAIAH:
I sard, he has been placed in his
respective place. I have already told
this in ihe House.

13.27 hrs.

BUSINESS ADVISORY COMMITTEE
TwWENTY-FIFTHI REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.

VENKATASUBBAIAH): Sir, 1 beg to
move.

“That this House do asree with
the Twenty-fifth Report of the
Bus'ness Advisory Committee pres-
ented to the House on the 23rd
February, 1982

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Twenty-fifth Report of the Bus-
iness Advisory Committee presented
to the House on the 23rd Febru-
ary 1982,

The motion wasg adopted.

13.28 hrs.

The Lok Sabha then adjourned for
Lunch till thirty minutes past Four=-
teen of the Clock.




